Form No. 71
Certlficate showmg persons who have applied for execution of
money decree. (Rule 337)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION.

SUITNO.  OF19
st b e a bt sas PLAINTIFF.
versus S
................... srevreesssenssssnssesnnseens DEFENDANT.
and
................... JUDGMENT—DEBTOR
'Thereby certify atthe requestof .......c.....coevene. rosnsensentsasninssassarersnss Advocate for
................................................................... thatthe persons mennoned intheschedule
hereto annexed have within twelve months priortothe........o.o...d hevseeseivesassassaasanes day
Y 19 (being the date of the realisation of the assets mentioned in
the Sheriff’scertificatedated the........................ dayof .civcovciniiinnns ...19 )applied -

~ to this Court for execution of decree for money against the abovenamed judgment-
debtor or have been declared entitled to share in such assets, and that the amounts
set opposite their respective names appear to be payable under such decree.

Dated this .......rereverrrererereenne. day of .oovvverenens 19 .

- SCHEDULE



